n
16.50 hra,

STATEMENT RE : ALLEGED MIS-
APPROPRIATION IN CENTRAL
BANK OF INDJIA, LONDON

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Mr Deputy-Speaker, Sir, with
your permission 1 wish to make a statement
about the charges made by Shri George
Fernandes, Shri Kaowarlal Gupta and others
against Secretary (0 Prime Minister, Shri
P. N. Haksar, during the discussion on the
Calling Attention Notice . n May 19, 1970 on
the reporied misappropriation of £1.2 million
at the Lon.lon branch of Central Bank of
India and action taken by Government in
this regard.

During the discussion, Shri Kanwarlal
Gupta quoted from two letters The first ove
was Shri George Ferna.des' letter 1o the
Prime Minister of March 13, 1970 in which
Shri Fernances repfodu-sd extracts from a
letter he had received from a frien! in
London. The second one, according to Shri
Kaowarlal Gupta, was a letter dated April 6,
1970, received by Shri George Fernandes
from the same friend. In the first letter, Shri
Fernandes’ corresrondent complained against
the Maoager of the London branch of Cen-
tral Bank of India The correspondent stated
that he had writicn to Shri Paksar and two
others. He observed that the London
Manager assisted money-lenders by extending
to them extra overdraft facilities as the ex-
pense of small businessmen and that the
Manager advised small businessmen to go to
the money-lenders who charged exorbitantly
high rates of interest. According to Shri
Kanwarlal Gupta's quotation from the second
letter Shri Fernandes' correspondent com-
plained that a money-lender, Mr. Raman
Shah, had received a copy, through his pri-
vate sources, of the letter from Shri
Fernandes correspondent to Shri Haksar.
Basing their observations on these quotations
read by Shri Kanwarlal Gupta, certain Mem-
bers of the House insinuated that Shri
Haksar hds some kind of complicity in the
London fraud.

Sir, the facts of the case huve been gone
through with the uimost care snd thorough-
ness and 1 place before the House the gist of
the facts.

A complaint had come to Shri Haksar,
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Centra Bank of india, London (St.)
Secretary to Prime Minister, from London
ahout difficulties experienced by a borrower
with the London branch of the Central Bank
and containing some strong comments on the
behaviour and attitude of the branch Manager
in the sense that he favoured big Indian
money-lenders and advised small borrowers
to go to them. Shri Haksar wrote to the
Department of Bapking in Japuary, 1970
forwarding an extract of the complaint recei-
ved by him without giving aay indication of
the name or address of the complainant Shri
Haksar pointed out that the affairs of the
Central Bank in London did not appear to
be in good statc and sugzested that the
Department of Banking might invite the
attention of the Custodian of Central Bank
of India to the matter. The Department of
Banking wrote to the Custodian, Central
Bank of India, Bombav, enclosing a copy of
+he extract it had received from Secretary to
Prime Minister, without divulgiog to the
Custodian the source fromn which the extract
had come, The Tustodi n, on his own, sent
a copy of the said extract early in February
to Mr. Sami J. Patel, London Manager,
asking for his comments. The London
Manaver in his reply to the Custodian of
about a week later dealt with the complaint
in the extract, took the stand that the Lon-
don Branch had no intention of causing hard-
ship to Indi.n customers and denied the
charges regarding favours to extortionate
money-lenders and advice o small people to
g0 to those money-lenders,

The money-lender whose name was
quoted by Shri Kanwarlal Gupta yesterday
while reading frem the letter dated 'April 6,
1970, to Shri George Fernandes is Mr.
Ramao Shah. Mr. Raman Shah is Mr.
C. M. Shah of C. Raman and Co. and Mon-
tex Limited, names which were in my state-
ment of yesterday during the discussion on
the Calling Attention Notice. It is obvious
that Mr Raman 3Shah received a copy
through his private sources. The source can-
not be Shri Haksar who forwarded the ex-
tract of the letter immediately to the Depart-
ment of Banking.

Sir, it is absolutely clear from what I
have stated that Shri P. N, Haksar hed
nothing whatsnever to do with Mr. Sami J,
Patel or Mr. C. M. Shah /. Mr. Raman
Shah. In passing an extract of the complaint
he had received from London to the Depart-
ment of Banking Shri Haksar did exactly
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what he was expected to do in this capacity
28 Secretary to Prime Minister and nothing
more or nothing less. The House will, there-
fore, appreciate that the insinuation made
against him yesterday are totally baseless and
unjustified.
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In my original letter to you [ stated

that T had also written 10 Mr. Haksar

on this matter. The money-lender in
question, Mr. Ramon Shah—

A sy 7 w1 qzHrg 1 s
¥ 9% avaf a% IHST sTAgT ANAT § |
JEF AR N G AwErd "eE
¥ ¥ fag da= g Fgi-rel fra-fae
afeq § are = w1ga 1 4 Fav fozar
2 ag W ¥ s qary ¥ fao A g

The money-lender in question, Mr.
Ramon Shah has received a copy through
hus private sources of my letter to Mr.,
Haksar,

oF Sfafes O & -

“Fortunately for me, the copy letter
does not state either my name or address
but 1 have been told that this money-
lender is making efforts to find my name
and address and it has been stated that
if be finds it out he is goiog to use
violent methods towards me for having
written these letters concerning his affairs
with the Central Bank ™
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MAY 30, 1970

Recent Communal
Disturbances (Dis.)

17.00 brs.

MR. DEPUTY-SPEAKER : We will
now take up discussion on the communal
situation,

SHRI NATH PAI (Rajapur): Apart
from sensationalism, what about some of the
points raised 7

MR. DEPUTY-SPEAKER :
I cannot allow it, Shri Fernandes.

I am sorry,

SHRI NATH PAIl: Sir, you cannot
summarily dismiss us. Whatever b= the im-
portaoce of the subject, you show a tendency
to summarily brush it aside. We are also
recipients of this letter. It is a serious matter.
Whit about the charge that the General
Manager was compelling poor people who
wen! to the bank to go to a private man who
wais lending money. The Minister never said
anything about it. It is a serious matter.

MR. DEPUTY-SPEAKER : It is no
doubt serious. But this discussion cannot be
concluded in one or two minutes.

SHRI

minutes.

NATH PAl: Then make it ten

MR. DEPUTY-SPEAKER :
do not permit that.

The rules

SHRI NATH PAI: You could have
asked the Minister to give a reply.

17.01 hrs.

DISCUSSION RE : RECENT COMMUNAL
DISTURBANCES IN THE
COUNTRY—I(Conta-)
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